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+[Tue MINISTER or EDUCATION
AND SCIENTIFIC RESEARCH
(Mavrana Asut. Karam  Anap):
Under a research scheme financed by
the Indian OQil Seeds Committee,
ghani-pressed groundnut oil has been
nutritionally tested at different fat
levels in the Institute. These initial
experiments show that lower fat
levels possess high efficiency ratio,
and high digestibility coefficient and
also reserves of higher percentaze of
calcium in bones. Different fat “evels
had no effect on the liver reserves of
total and free cholesterol. Woik on
til oil has not yet been taken up.]

STATEMENT RE A SUPPLEMENT-

ARY TO STARRED QUESTION

NO. 257, ANSWERED ON THE 26TH
AUGUST, 1957

GRANT oF EXTENSION OF GOVERNMENT
SERVICE

MR. DEPUTY CHAIRMAN:
Mr. Datar to make a statement.

[ 11 SEPTEMBER 1957 ]

to Questions 5050
Surt AMOLAKH CHAND (Uttar
Pradesh): Sir, before’ Mr. Datar

makes the statement, I have to make
a submission. . .

Mr. DEPUTY CHAIRMAN: Later,
I will call you later.

TrE MINISTER or STATE 1IN THE
MINISTRY or HOME AFFAIRS (SHRY
B. N. Darar): To a sipplementary
question put by Dr. Shrimati Seeta
Parmanand in conneection with Starred
Question No. 257 by Shri Amolakh
Chand in the Rajya Sabha on the 26th

August, 1957, I gave the following
reply:
“When the extension is for a

period below one year, then natu-
rally it is open to the Ministries to
consider this question but, if it is for
a longer period, then the U.P.S.C.
also is consulted.”

I now find that the above reply re-
quires to be amended as stated be~
low:

“Consultation with the TUniom
Public Service Commussion is re-
quired only in cases of re-employ-
ment for periods exceeding one
year. For the reasons contained in
the Government Memorandum on
the 4th Report of the Union Pub-
lic Service Commission, placed on
the Table of the House on the 27th
September, 1955, the Commission
are no longer consulted in regard te
grant of extension of service.”

PAPERS LAID ON THE TABLE

APPROPRIATION ACCOUNTS (POSTs AND
TELEGRAPHS), 1955-56 AND AuUbIT
REPORT THERFON

Tre MINISTER or FINANCE
(Surt T. T. KRISHNAMACHARI): Sir, I
beg to lay on the Table under clause
(I) of article 151 of the Constitution,
a copy of the Appropriation Accounts
(Posts and Telegraphs), 1955-56 and
the Audit Revort, 1957 (Part 1II)
thereon. [Placed in Library. See
No. S$-262/517.1

t[ ] English translation.



